Fair & Final
DIRECTORATE GENERAL OF FOREIGN TRADE
DES-VI (FOOD & MISC)
Minutes of the meeting No. 18/16 of NC-VI held on 18.02.2016
Meeting No. 18/16 for the licensing year 2015-16 held on 18.02.2016 to consider cases under Duty

Exemption Schemes (Chapter-4) of Foreign Trade Policy 2015-20 pertaining to Food & Mics. Products under the
Chairmanship of Sh. S. K. Samal. Jt. DGFT. Following members were present in the meeting.

S.No. Name of the Officer Designation Department
1l Sh. J.P. Maurya Dy. LA. MFPI

2 Sh. S.K. Pandey A.D MSME(Food)
Officers in attendance

3. Sh. Yoginder Singh DDG DGFT

4, Sh. Ratan Lal Meena FTDO DGFT

Agenda for individual cases was taken up for discussion. Decision taken in each case is enumerated below.
Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of ratification as per para
4.12(vi) of Hand book of procedure (vol-1) 2015-20 updated as on 01.04.2015.

XXXX
| 739 |PartyName:PEARLMINERAL& Meet No/Date:18/85- Status: |
; 'MINES PVT. LTD 'ALC3/2015 1 ,
L ; 18.02.2016 , f
’ HQ File :01/85/162/164/AM15 RLA File :09/24/40/629/AM14 iLic.No/Date:0910060762 éDeferred
o ; i31 07.2014 ¥ ,
l The Committee noted the comments of DIPP furnished vide their Note no. 7/66/2015-TSW/200 dt. 31.07. 2015
It appears to the Committee that the export item Dimensional Dress Granite Blocks and Rough Granite blocks are !
, itwo different items as the import requirement recommended by DIPP for these items are different. Accordlngly, 1
. firm may be asked to give a break up of two export items indicated in the application with a copy endorsed to |
; DIPP The case is deferred for 017 03 2016 &V:V |
e e gPart = YT Meet No/Date18/85- ‘rS b
. LTD ALC3/2015 ‘
L 18.02.2016
%'H'bi"'F’ii’é :01/85/50/118/AM13 f(R'L'A"F"iie :10/24/040/042/AM13  |Lic.No/Date:1010050986 @Deferred
12 ‘, 23.08.2012 »

The Commlttee noted that the f|rm has furnlshed a claruflcatlon V|de thelr letter dated 23. 12 2015 & 18 01 2016
The Committee decided to forward the firm’s letter dt. 23.12.2015 & 18.01.2016 for MFPI examination. MFPI |
1may be requested to furnish the comments in the Ilght of said letter of the firm. The case may be placed before!



i

| 741 Party Name:SRS UNISTRAW | Meet No/Date:18/85-  Status: |
Case No.:3/6/85-ALC3/2015 PRIVATE LIMITED ALC3/2015 i
z 18.02.2016 |
]HQ File RLA File Lic.No/Date:0310796448 {LApproved |
:01/85/050/00072/AM16/ :03/95/040/00139/AM16/ 04.06.2015 s |

Based on MFPI's comments furnished vide their O.M. No. 4(3)/2015 DGFT dt. 02.12. 2015 with certalnl

‘modlflcatlon in description of export product.

of export item.

It was decided to fix the ad-hoc input output norms as under. |
'However, it was also decided not to allow Orange flavour as the same does not appear/reflect in the descrlptlon

Export Iltem Qty. Import Item Qty 5
Collagen Sip Pink Lemonade Flavor | 1.00Kg 1. Collagen FCP-G 0.02Kg
drinking Straw with filter. (Total 290 Straw). | 2. Lemon Flavor 0.004Kg
3. Filter 580.00Nos. ;
4. Packing Material As per policy governing ||

packing material

Z;RA may take consequential action

as per policy/procedure.

ot

742
Case No.:17/13/85-ALC3/2015

HQ File 01/85/050/00113/AM16/

Party Name:EICL LIMITED

RLA F|Ie
53/24/040/00004/AM 15/

Meet No/Date:18/85-
ALC3/2015
18.02.2016

Lic.No/Date:5310018416
13.06.2014

Status:

[
|

Approved

The Commlttee noted the comments furmshed by MSME(G&C) V|de the|r Ietter No TL-12024/7/2016 GC and F-

output norms as under:-

DCMSME-436 dt. 15.02.2016. On the basis of MSME’s comments, the committee decided to fix ad-hoc mput

Export Item

Qty

Import Item

Qty

Processed and Calcined Clays (S
Spray Dried Chine Clay.

upergloss) made of | 1.00Kg

Spray Dried China Clay

1.16Kg

RA may take consequential action

as per policy/procedure.

X
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i 743 Party Name:MARINE CHEMICALS, Meet No/Date:18/85- s%Status:
(Case No.:16/14/85-ALC3/2015 ALC3/2015 '
- 118.02.2016 | |
HQ File RLA File Lic.No/Date:1010059292 Approved
:01/85/050/00141/AM16/ -10/24/040/00053/AM16/ 12.10.2015 ’

5 The Committee noted the comments
BT/IL/05/343/2011-PID dt. 12.02.2016. On the basis of DBT’s comments, the committee decided to fix ad- hoc

input output norms as under:-

furnlshed

by Deptt. of Blotechnology “vide their letter | No

i

Export ltem Qty Import Item Qty
; Agar  Agar Powder  Grade Food | 1.00MT Agar Agar Powder commercial | 1.1016MT ;
% Bacteriological Microbiological Pharma Grade
5 RA may take consequentual actlon as per pohcy/procedure ?
—— e s rmsen i [ |
3 t 744 Party Name:TIRUPATI ‘iMeet No/Date:18/85- Status: z
'Case No.:3/21/85-ALC3/2013 ?EMICROTECH PVT. LTD.,, 'ALC3/2015 i
| 118.02.2016 ‘z
:HQ File RLA File ILic.No/Date:0310758695 iApproved
2 01/85/050/00134/AM14/ 1 03/95/040/00667/AM14/ 21 11.2013 ; '[
16 'The Committee noted the comments furmshed by Deptt. of C&PC vide thelr u. 0. ‘No. 14010/42/2011 CH Il't
| |dated 11.02. 2016. On the basis of C&PC’s comments, the committee decided to fix ad-hoc input output norms |
% as under:- ;
i Export Item Qty Import Item Qty ?
E_ Zircon Powder/Micronised Zirconium silicate Powder (Opacifier | 1.00Kg Zircon Sand 1.02Kg
ii for ceramic tiles)
| IRAmay take consequential action as per policy/procedure. 1
[ 7a3 |party Name:CHOICETRADING 'Meet No/Date:18/85-  Status:
| (CORPORATION PVT. LTD ALC3/2015 %
‘ g ;18 02.2016 i
;7 HQ File :01/85/50/026/AM14 ;RLA File 10/24/040/089/AM13 tLIC No/Date 1010052940 %Deferred
| i x 21.03.2013 ’; 5
% e eem— T ——— e —— ———————————
% 'The Committee noted the comments furnished by MFPI vide their O. M. No. 88/DGFT/2011 dt. 18. 02. 2016 on|
E the issue of quantity of White Wine vinegar. However, it was decided to get the central excise certificate verlfled
|
|

1from the appropnate authorlty The case is deferred t||| the c

ertificate is verified by the Central Excise Authonty |
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746

HQ File :01/85/50/139/AM13

’Request for grant of two inputs left by NC in féspect of subject advance authorisation.

Party Name:GADRE MARINE ~ |Meet No/Date:18/85-  [Status: |

EXPORT PVT. LTD iALc3/2015 |
18.02.2016

RLA File : .Lic No/Date:0310709877 Deferred

03/94/40/434/AM13 21.09.2012

|

;MSME(Food) to expedite the comments. The case is deferred for 17.03.2016.

The Committee noted that the comments are awaited from MSME(Foéd) ‘The Committee decided to remmd

g
=

,

oommca

:03/94/040/00317/AM16/

24.08.2015

747 Party Name:GELTEC PRIVATE  |Meet No/Date:18/85- Status:

Case No.:14/14/85-ALC3/2015  |LIMITED ALC3/2015 |
18.02.2016 ! i

= s ;

HQ File :01/85/050/00139/AM16/ [RLA File Lic.No/Date:O310798393 }Approved

The Committee noted the comments of MFPI furnished vide their O.M. No. 32/DGFT/2012 dt. 29.01.2016. On
g the basis of MFPI’s comments, the Committee decided to fix the ad-hoc input output norms as under:-

Export Item Qty Import Item Qty
Soft Gelatin Capsules each containing 300mg Cod Liver Oil | 3,00,00,000Nos. | Cod Liver Oil 9180.00Kg f
| (with net content of Cod Liver Oil 9000.00Kg) ,
| Soft Gelatin Capsules each containing 570mg Cod Liver Oil | 50,00,000No0s. Code Liver Oil 2907.00Kg
, (with net content of Cod Liver Oil 2850.00Kg)
§ §RA may take consequential action as per policy/procedure.
r 748 Party Name:INTELIZON ENERGY Meet No/Date:18/85- Status: ’
i Case No.:1/1/85-ALC3/2015 PVT LTD. ALC3/2015
o 18.02.2016 |
2 HQ File RLA File Lic. No/Date 0910061800  |Deferred
?10 :01/85/050/00204/AM15/ :09/24/040/00669/AM15/ 31.03.2015
|

| The Committee noted that certain information has been called for from the firm by Diety. This office has also
asked the firm to furnish the requisite information vide this office e-mail dated 20.11.2015, reply awaited. The
Committee decided to remind the firm to expedite the reply. The case is deferred for 17.03.2016.

|
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|
|
|
!

Party Name:STONE PLUS
Case No.:24/13/85-ALC3/2015 |

HQ File
01/85/050/00120/AM 16/

TR'[X'Fue

, 26/ 24/040/00011/AM16/

ALC3/2015
18.02.2016

111.09.2015

Meet No/Date:18/85-

Lic.No/Date:2610012728

:Status
i

iApproved
s

The Committee noted the comments of DIPP furnished vide their Note No. 7/363/2015-TSW dt. 20.11. 2015. on
1| ithe basis of DIPP’s comments, the Committee decided to fix the ad-hoc input output norms as under:-

Export Iltem

Qty

Import Item

Qty

Dimensional Dressed | 2000.00Cubic
Granite Blocks Meter

Expansive Mortar

25.00Kg per Cubic Meter of export product

Drill Rod

2.5% of FOB value of export product

%RA may take consequential action as per policy/procedure.

750
'Case No.:4/14/85-ALC3/2013

Party Name:SYMEGA SAVOURY
'TECHNOLOGY LIMITED

}HQ File
:01/85/050/00088/AM 14/

iRLA File

10/24/040/00032/AM14/

WIeet No/Date:18/85-

ALC3/2015
18.02.2016

’08 08.2013

Lic.No/Date:1010054362

|
{
|

;Status:

Defe rred

ILTD

The Committee noted that MFPI has called for certain information from the firm vide their Ietter No. 4(22)/2013-
DGFT dt. 03.12.2015. This office has also reminded the firm vide this office e-mail dated 08.01.2016, reply
awalted The case is deferred for 17 03 2016.

W

HQ File :01/85/50/103/AM14

!
i
l
\
i

Party Name:MORDE FOODS PVT. |Meet No/Date:18/85-  |S gstatus
\ALC3/2015 |
18.02.2016 |

RLA File :03/95/40/396/AM14 |Lic.No/Date:0310745593 §Approved

i

|Chartered Accountant.

216 08.2013

13 ,The Committee noted the comments furnished by MFPI vide their 0.M. No. 4(6)/2013 dated 18. 02 2016 and E)n
the basis of MFPI’s comments, the committee decided to fix ad-hoc input output norms as under after
adjustment of value of recoverable wastage i.e. Cocoa Powder as furnished by the firm, certified by the

i

| Export Item Qty Import Item Qty ‘
s Cocoa Butter Prime Presses 1.00Kg Cocoa Paste (Mass/Liquor) 1.68Kg ;
RA may take consequentlal actlon as per pollcy/procedure \gq
: \\‘/ :
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752 |Party Name:MORDE FOODS PVT. |Meet No/Date:18/85- Status:

. LTD \ALC3/2015 E

. | 18.02.2016 ; ;
| |HQFile :01/85/50/002/AM14  [RLA File :03/95/40/823/AM13  [Lic.No/Date:0310721931  |Approved
| | 24.01.2013 § |

14 éThe Committee noted the comments furnished by MFPI vide their 0.M. No. 4(6)/2013 dated 18.02.2016 and onj

the basis of MFPI’'s comments, the committee decided to fix ad-hoc input output norms as under after

adjustment of value of recoverable wastage i.e. Cocoa Powder as furnished by the firm, certified by the:

Chartered Accountant.

r Export Item Qty Import Item Qty
Cocoa Butter Prime Presses 1.00Kg Cocoa Paste (Mass/Liquor) 1.68Kg
RA may. take consequentlal actlon as per pollcy/procedure

E
|

i

| 753 |party Name:MORDE FOODS PVT. Meet No/Date:18/85-  [Status:
|| LTD XALC3/2015 ‘ ;
- 18.02.2016 *
' :;HQ File :01/85/50/173/AM14  |RLA File :03/95/40/868/AM14 |Lic.No/Date:0310768422 'Approved B
. 29.01.2014 | |
| \

| S intrmal e e o R R T et

15 The Committee noted the comments furnished by MFPI vide their O.M. No. 4(6)/2013 dated 18.02. 2016 and on

the basis of MFPI's comments, the committee decided to fix ad-hoc input output norms as under after|

adjustment of value of recoverable wastage i.e. Cocoa Powder as furnished by the firm, certified by the

Chartered Accountant. ;

Export Item Qty Import Item Qty ;

Cocoa Butter 1.00Kg Cocoa Beans-Dried & Fermanted | 1.85Kg
RA may take consequentlal action as per pohcy/procedure

i

B 754 Party Name: TASTE L FINEFOOD |Meet No/Date:18/85-  [Status:
| Case N0.:6/26/85-ALC3/2013  |PRIVATE LIMITED ALC3/2015 |
|| 18.02.2016
. HQFile iRLA File Lic.No/Date:0310765542 %Deferred
| :01/85/050/00167/AM14/ :03/95/040/00819/AM14/ 10 01.2014 |

’ It was noted that it was decided to call for (|) Lycopene content in |mport and export quantlty in MT/Kgs of
| Tomato Paste and (i) The other ingredients in export product and net content of Chinese Tomato Paste in exportf
§15 product. The said information were called for from the firm. The firm vide their e-mail dated 14.10.2015,i
% enclosed information which was forwarded to MFPI vide this office e-mail dated 15.10.2015. On this, MFPI|
i furnished the revised comments vide their letter No. 43/DGFT/2012 dt. 06.11.2015 without showing Lycopene
| |content in import/export item. The case was again considered by NC in its meeting No. 13 dt. 19.11.2015 and“‘
‘committee decided that MFPI should provide their comments showing the Lycopene content of Tomato Paste |n
both import and export item.

Thus revised comments showing lycopene content of tomato paste in import/export item is awaited. MFPI may
be remlnded for revnsed comments The case is deferred for 17. 03 2016 \ \L %
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T 755 Party Name:TASTE L FINEFOOD |Meet No/Date:18/85-  [Status: ;
5 PRIVATE LIMITED ‘ALC3/2015 f
18.02.2016 |

HQ File :01/85/50/133/AM13  |RLA File :03/95/040/255/AM13 |Lic.No/Date:0310706518 |Deferred |
28.08.2012 |

[ s

(It was noted that it was decided to call for (i) Lycopene content in import and export quantlty in MT/Kgs of;
Tomato Paste and (ii) The other ingredients in export product and net content of Chinese Tomato Paste in export
17 product. The said information were called for from the firm. The firm vide their e-mail dated 14.10.2015,

enclosed information which was forwarded to MFPI vide this office e-mail dated 15.10.2015. On this, MFPI |
furnished the revised comments vide their letter No. .43/DGFT/2012 dt. 06.11.2015 without showing Lycopene |
content in import/export item. The case was again considered by NC in its meeting No. 13 dt. 19.11.2015 and |
committee decided that MFPI should provide their comments showing the Lycopene content of Tomato Paste in |
both import and export item. é

|
{
|
i
|

Thus, revised comments showing lycopene content of tomato paste in import/export item is awaited. MFPI may
be reminded for revised comments The case |s deferred for 17.03.2016. 1

: 756 éParty Name:SIDDARTH KAPOOR rMeet No/Date:ié?éS- EStatus =
Case No.:10/5/85-ALC3/2015 ? ALC3/2015 f ‘
; 18.02.2016
1g HQFile RLA File Lic.No/Date:0210205790 %Deferred
:01/85/050/00054/AM16/ 1:02/24/040/00010/AM 16/ 114.05.2015 ; ‘
The Committee noted that the confirmation about surrender of the subject advance authorisation called for vide |
this office e-mail dated 03.11.2015 followed by e-mail reminder dt. 19.01.2016 is awaited. The Committee

; ~decrded to remind RA

f 757 Party Name:SIDDARTH KAPOOR |Meet No/Date:18/85- status: |
%Case No.:11/5/85-ALC3/2015 ;ALC3/2015 i
; 18.02.2016 j;
19 HQFile [RLAFile ~ |UcNo/Date:0210205791  [Deferred |
1'01/85/050/00055/AM16/ 02/24/040/00011/AM16/ 114.05.2015 3 ’
zThe Committee noted that the confirmation about surrender of the subject advance authorisation called for vrde

thIS office e-mail dated 03.11.2015 followed by e-mail reminder dt. 19.01.2016 is awaited. The Committee |
| |decided to remind RA. ;
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B 758 " ’_-,.xParty’NarﬁevBitEFTNGER PLANT  |Meet No/Date:18/85- Status:
Case No.:6/6/85-ALC3/2015  “**“EQUIPMENTS PRIVATE LIMITED, ALC3/2015 ‘
g 118.02.2016 ‘ ;
20 |HQ File :01/85/050/00075/AM16/ [RLA File e Lic.No/Date:0310796173  |Deferred
:03/94/040/00087/AM16/ 25.05.2015 = i
' The Committee noted that the comments are awaited from DIPP despite two reminders. The Committee§

decrded to remmd DIPP to expedlte the comments T%\ case is deferred for 17 03 2016
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,Case No.:3/5/85-ALC3/2015
i

HQ File 01/85/050/00047/AM 16/

Party Name:SANAT PRODUCTS
LIMITED

RLA File
05/24/040/00071/AM 16/

[Meet No/Date:18/85-  |Status:
ALC3/2015
18.02.2016 !
Lic.No/Date:0510394318 | Approved
20.05.2015

121

The Commlttee noted the comments of MFPI furnished vide thelr 0 M No 4(15)/2015 dt 17.02. 2016 Oh the

—1
|

basis of MFPI’s comments, the Committee decided to fix the ad-hoc input output norms as under:-

Export Iltem

Qty

Import Item

Qty

Spirulina Powder Bulk Density: 0.6-
0.8gm/cc

9000.00Kg

Sprulina Algae Dry Powder
Density : 0.4-0.5 gm/cc.

Bulk

4500.00Kg

RA may take consequential action as per policy/procedure.

W v

|

760

iParty Name PRAGATI GLASS

ECase No.:3/18/85-ALC3/2015 ;PRIVATE LIMITED
é $

l

* |Meet No/Date:18/85-
'ALC3/2015
§18 02.2016

HQ File :01/85/050/00168/AM16/ | RLA File
a i 03/95/040/00618/AM16/

1

’Status

L|c No/ Date 0310800396
‘24 11.2015

1
1Approved
3

‘ The Commlttee noted that NC has approved a similar case of this firm in its M. No. 16 dt. 21.01.2016 vide case

‘No 736(in Adv. Auth. No. 0310776251 dt. 28.03.2014). The Committee decided to approve the case on repeat |

|basis. RA may take action accordingly. ,

P

| 761  [Party Name:EMPIRE TOBACCO | Meet No/Date:18/85- [Status:
| (Case No.:17/18/85-ALC3/2015 | COMPANY PVT. LTD. ALC3/2015
] B 18.02.2016
23 HQFile . ~ [RiAFile i Lic.No/Date:0310801254 | Deferred

- :01/85/050/00182/AM16/ :03/94/040/00716/AM 16/ 21.12.2015
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'The Commlttee noted that the comments are awalted from DIPP The Commlttee decuded to remlnd DIPP to



762
Case No.:2/18/85-ALC3/2015

Party Name:TIRUPATI
MICROTECH PVT. LTD.,

I
i
|
1
i
|

E'01/85/050/00167/AM 16/

RLA File
:03/95/040/00613/AM16/

%Meet No/Date:18/85- Status:
ALC3/2015
18.02.2016 |
Lic.No/Date:0310801168  |Approved |
117.12.2015 |

' The Committee noted the Deptt. of C&PC has furnished the comments vide their U.O. No. 14010/42/2011-CH. II

4 dated 11.02. 2016 in another case of this firm for same export/import item(Case No. 60of of this mlnutes)
Accordingly, the Committee decided to fix the ad-hoc input output norms as under:-

Export Item

Qty

Import Item

Qty

for ceramic tiles)

Zircon Powder/Micronised Zirconium silicate Powder (Opacifier

1.00Kg

Zircon Sand

1.02Kg |

RA may take consequential action as per policy/procedure.

B 763

|

:03/94/040/00616/AM16/

10.11.2015

| Party Name:GELTEC PRIVATE Meet No/Date:18/85- 'Status:
iCase No.:6/18/85-ALC3/2015 LIMITED ALC3/2015 !
| 18.02.2016 g |
125 !HQ File :01/85/050/00171/AM16/ [RLA File Lic.No/Date:0310800219 EDeferred ‘
i

§The Committee noted that the comments are awaited from MFPI.
expedlte the comments The case is deferred for 17. 03 2016

The Committee decided to remind MFPI to§

5

‘ 764

|Case No.:5/18/85-ALC3/2015

Party Name:GELTEC PRIVATE
LIMITED

Meet No/Date:18/85-
ALC3/2015
18.02.2016

Status:

i
;HQ File

:01/85/050/00170/AM16/

RLA File
:03/94/040/00615/AM16/

|Lic.No/Date:0310800218

10.11.2015

—Ijeferredm P

zThe Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to}
expedlte the comments. The case is deferred for 17.03.2016.

27

-

765
Case No.:4/18/85-ALC3/2015

Party Name:GELTEC PRIVATE
LIMITED

MeetWNo/ Date:18/85-
ALC3/2015
18.02.2016

HQ File
:01/85/050/00169/AM16/

RLA File
:03/94/040/00614/AM16/

Lic.Nd/ Date:0310800220
10.11.2015

Status:

Deferred

1%?",‘ e v NDER ;4
% 4] "v&f,' ',.‘. s
Oy. Dirsesqr General of Fore s 1, (dadl
v "o ‘n.,'

Direr v o g« faiEs
LT R Kb

Legarun, ., L
UWIM gyae
G Bhawan

1.
T )
w Deihi

The Committee noted that the comments are awaited from MFP]
expedlte the comments The case is deferred for 17 03.2016. \\\
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The Committee decided to remind MFPIto
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766 xParty Name:JINDAL DRUGS Meet No/Date 18/85— ;Status:
Case N0.:19/18/85-ALC3/2015  |PRIVATE LIMITED \ALC3/2015 3
i 18.02.2016 [
HQ File RLA File Lic.No/Date:0310801365 %Approved
01/85/050/00184/AM16/ : 03/94/040/00774/AM16/ 28.12.2015

action.

03.09.2015, 08.10.2015 and 19.11.2015.

767
Case No.:11/18/85-ALC3/2015

HQ File
:01/85/050/00176/AM16/

Party Name:JINDAL DRUGS
PRIVATE LIMITED

“[RLA File
:03/94/040/00674/AM16/

~ Meet No/Date:18/85- Status
ALC3/2015 x
18.02.2016 }
Lic.No/Date:0310800478 ;Approved
30.11.2015 {

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this f|rm

vide NC Meeting No. 09 dt. 03.09.2015. These norms were fixed after factoring in the value of recoverable

It was noted that ad-hoc mpUt output norms have already been fixed f for the same item of export for this f|rm -
vide NC Meeting No. 09 dt. 03.09.2015. These norms were fixed after factoring in the value of recoverable
\wastage i.e Cocoa Powder in this case, as provided by the applicant. Accordingly, RA may take consequentlal ’

While deciding the case as aforesaid, the Committee noted that as many as 37 Advance Authorisations of the
firm for the same items of import and export have already been ratified on the recommendation of MFPI vide *'
their O.M. No. 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated[
In all, the applicant has been issued 45 such Advance Authorisations ||
including 08 Advance Authorisations being ratified in this meeting which are for the same product and almost
of same value. In view of this, RA may closely monitor these Advance Authorlsatlons

(l

i
i

wastage i.e Cocoa Powder in this case, as provided by the applicant. Accordingly, RA may take consequentlal

action.

|

While deciding the case as aforesaid, the Committee noted that as many as 37 Advance Authorisations of the |
firm for the same items of import and export have already been ratified on the recommendation of MFPI vide |

their O.M. No. 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015
03.09.2015, 08.10.2015 and 19.11.2015 .

in the meetings of NC dated
In all, the applicant has been issued 45 such Advance Authorisations |

including 08 Advance Authorisations being ratified in this meeting which are for the same product and almost |
of same value. In view of this, RA may closely monitor these Advance Authorisations.

w?
z

oY=

Dy. L

AN N

- o
IO Y"r‘“r'"

#2tor GeNe

v -

mm

direeterate G

n‘d

aforenr ATy Department of /
TN
Udyoy Bhewar

NDER SivUH

L -4 BB = 1)
2l of Fereigrn Tra e

giv

ey
ral of Pareignr irade



— s}

4 768 Party Name:JINDAL DRUGS Meet No/Date:18/85- Status:
Case No.:12/18/85-ALC3/2015  |PRIVATE LIMITED ALC3/2015 |
g 18.02.2016 j 5
jHQ File RLA File Lic.No/Date:0310800466 §Approved
:01/85/050/00177/AM16/ :03/94/040/00663/AM16/ 30.11.2015 |

It was r;o“twé(»:lvt'i{;f>ad-hoc>_iiriput output norms have already been fixed for the same item ofréixport for this firm |

ivide NC Meeting No. 09 dt. 03.09.2015. These norms were fixed after factoring in the value of recoverable
130 wastage i.e Cocoa Powder in this case, as provided by the applicant. Accordingly, RA may take consequential
| laction.

While deciding the case as aforesaid, the Committee noted that as many as 37 Advance Authorisations of the |
firm for the same items of import and export have already been ratified on the recommendation of MFPI vide
their O.M. No. 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
03.09.2015, 08.10.2015 and 19.11.2015 . In all, the applicant has been issued 45 such Advance Authorisations
including 08 Advance Authorisations being ratified in this meeting which are for the same product and almost |
|of same value. In view of this, RA may closely monitor these Advance Authorisations.

* -

769 lparty NameJINDALDRUGS  |Meet NoDate:18/85-  [status:
Case No.:20/18/85-ALC3/2015  |PRIVATE LIMITED ?ALC3/2015

18.02.2016 i
HQ File RLA File ﬁ.ic.No/Date:O310801378 Approved 1
:01/85/050/00185/AM16/ :03/94/040/00783/AM16/ 529.12.2015 ’

it was noted that ad-hoc inbut output norms have already been fixed for the same item of export for thlsflrmx
vide NC Meeting No. 09 dt. 03.09.2015. These norms were fixed after factoring in the value of recoverable |

31 wastage i.e Cocoa Powder in this case, as provided by the applicant. Accordingly, RA may take consequentialg
action.

{
{
i

‘While deciding the case as aforesaid, the Committee noted that as many as 37 Advance Authorisations of the |

firm for the same items of import and export have already been ratified on the recommendation of MFPI videg
their 0.M. No. 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
103.09.2015, 08.10.2015 and 19.11.2015 . In all, the applicant has been issued 45 such Advance Authorisations;f
Eincluding 08 Advance Authorisations being ratified in this meeting which are for the same product and almost |

§of same value. In view of this, RA may closely monitor these Advance Authorisations.
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770 |Party Name:JINDALDRUGS ~ |Meet No/Date:18/85- status:
Case No.:10/18/85-ALC3/2015 PRIVATE LIMITED ALC3/2015 |
5 118.02.2016 f |
HQ File RLAFile (L.c No/Date:0310800474 !Ap*prdi)é"d"” N
:01/85/050/00175/AM16/ :03/94/040/00667/AM 16/ 30.11.2015 |

It was noted that ad- hoc input outpﬁ?norms have already been fixed for the same item of export for this flrm
vide NC Meeting No. 09 dt. 03.09.2015. These norms were fixed after factoring in the value of recoverable |

wastage i.e Cocoa Powder in this case, as provided by the applicant. Accordingly, RA may take consequent|a|
;actlon

While deciding the case as aforesaid, the Committee noted that as many as 37 Advance Authorisations of the 5
firm for the same items of import and export have already been ratified on the recommendation of MFPI vide |
their O.M. No. 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
03.09.2015, 08.10.2015 and 19.11.2015 . In all, the applicant has been issued 45 such Advance Authonsatlons*
including 08 Advance Authorisations being ratified in this meeting which are for the same product and almost |

33

of same value In view of this, RA may closely momtor these Advance Authorlsatlons \

771 iParty Name:JINDAL DRUGS fMeet No/Date:18/85- Status: ;

Case No.:18/18/85-ALC3/2015  [PRIVATE LIMITED ALC3/2015 |

: 118.02.2016

HQ File 7 ’ fRLA File ~ |licNo/Date:0310801364  |Approved |
:01/85/050/00183/AM16/ :03/94/040/00773/AM16/ 28.12.2015

It was noted that ad- hoc mput output norms have already been fixed for the same item of expvohl;t‘for this flrm
vide NC Meeting No. 09 dt. 03.09.2015. These norms were fixed after factoring in the value of recoverable

gwastage i.e Cocoa Powder in this case, as provided by the applicant. Accordingly, RA may take consequentlal
action.

While deciding the case as aforesaid, the Committee noted that as many as 37 Advance Authorisations of thef
firm for the same items of import and export have already been ratified on the recommendation of MFPI vide |
their O.M. No. 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated |
03.09.2015, 08.10.2015 and 19.11.2015 . In all, the applicant has been issued 45 such Advance Authorlsatlonsx
including 08 Advance Authorisations being ratified in this meeting which are for the same product and aImost‘
of same value. In view of this, RA may closely monitor these Advance Authonsatlons !
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fof same value. In view of this, RA may closely monitor these Advance Authorisations.

[ e T

| 772 ~ [Party Name:JINDAL DRUGS Meet No/Date:18/85. Status:
gCase No.:1/18/85-ALC3/2015 \PRIVATE LIMITED /ALC3/2015 ,’

j 118.02.2016 ;

HQ File RLA File Lic.No/Date:0310801377 | Approved
:01/85/050/00166/AM 16/ ;':03/94/040/00782/AM16/ 129.12.2015 f

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm |
Vvide NC Meeting No. 09 dt. 03.09.2015. These norms were fixed after factoring in the value of recoverable |
\wastage i.e Cocoa Powder in this case, as provided by the applicant. Accordingly, RA may take consequential |
laction. ‘

gWhile deciding the case as aforesaid, the Committee noted that as many as 37 Advance Authorisations of the |
firm for the same items of import and export have already been ratified on the recommendation of MFP| videf
their O.M. No. 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
,{03.09.2015, 08.10.2015 and 19.11.2015 . In all, the applicant has been issued 45 such Advance Authorisations§
lincluding 08 Advance Authorisations being ratified in this meeting which are for the same product and almost |

»-

773 ~ [Party Name:INDALDRUGS  [mieet No/Date:18/85- [status:
(Case No.:9/18/85-ALC3/2015 PPRIVATE LIMITED ALC3/2015 f ,
18.02.2016 [ ;

|RLA File
:03/94/040/00664/AM16/

e Lic.No/Date:0310800471 Approved
130.11.2015 5

{It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm |

fvide NC Meeting No. 09 dt. 03.09.2015. These norms were fixed after factoring in the value of recoverable |

?wastage i.e Cocoa Powder in this case, as provided by the applicant. Accordingly, RA may take consequential |

laction. ‘

HQFile
:01/85/050/00174/AM16/

{

fWhiIe deciding the case as aforesaid, the Committee noted that as many as 37 Advance Authorisations of the |
i'firm for the same items of import and export have already been ratified on the recommendation of MFPI vide |
gtheir O.M. No. 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated;
103.09.2015, 08.10.2015 and 19.11.2015. Inall, the applicant has been issued 45 such Advance Authorisations |
fincluding 08 Advance Authorisations being ratified in this meeting which are for the same product and almost;f
}of same value. In view of this, RA may closely monitor these Advance Authorisations.

| 774  Party Name:FERRERO INDIA  Meet No/Date:18/85. status: |
Case No.:16/18/85-ALC3/2015  PVT.LTD, ALC3/2015 |

; 18.02.2016 ,1 ‘
HQ File RLA File Lic.No/Date:0310801023 Deferred |
:01/85/050/00181/AM16/ :03/94/040/00730/AM16/ 115.12.2015 f

| The Committee noted that the comments are awaited from MFPI. The committee decided to remind MFPI to

expedite the comments. The case is deferred for 17.03.2016.
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§Case No.:8/18/85-ALC3/2015
i

37 |HQ File

:01/85/050/00173/AM16/

 The Committee noted that
'expedite the com

i B ——

|
|
|
|
f

mittee noted that‘the cofhmeﬁ

[Party Name:FERRERO INDIA Vet No/Date:18/85. status: |
PPVT.LTD, ALC3/2015 ‘
§ 18.02.2016 | g
RLA File 5Lic.No/Date:0310799733 {Deferred ‘

| |

28.10.2015 |

:03/94/040/00570/AM16/

e decided to remind MFPI to S

ts are awaited from M?Pl. The conﬁﬁi&é

ments. The case is deferred for 17.03.2016.

e e

:01/85/050/00178/AM 16/

= 776 Party Name:FERRERO INDIA * Meet No/Date:18/85- [status: |
| |Case No.:13/18/85-ALC3/2015  |PVT.LTD, ALC3/2015 ; ‘
’ 18.02.2016 |

HQ File RLA File Lic.No/Date:0310800764 | Deferred

:03/94/040/00711/AM16/ |08.12.2015 E

| lexpedite the comments.

The Committee noted that the comments are awaited from MFPI. The corr;r‘nwi‘tytee d
The case is deferred for 17.03.2016.

ecided to mr_emind MFPI to”

|
!
|
|
|
|

f
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777

Case No.:14/18/85-ALC3/2015

&V |

39 HQ File
:01/85/050/00179/AM16/

!parti‘mamemenﬁa&ﬁ&‘ Meet No/Date:18/85- Istatus:
PVT.LTD, ALC3/2015

} 18.02.2016 ;
RLA File Lic.No/Date:0310800762 | Deferred
:03/94/040/00702/AM16/ 08.12.2015

%rﬁ;ewc‘c;rﬁmittee noted that the comments are awaited from MFPI. The committee decided to remind MEPI to. §
lexpedite the comments. The case is deferred for 17.03.2016. i

i

778 Party Name:FERRERO INDIA Meet No/Date:18/85- [status: |
Case No.:15/18/85-ALC3/2015  |PVT.LTD, ALC3/2015
| | 18.02.2016 |
40 HQ File RLA File Lic.No/Date:0310801022 ; Deferred
:01/85/050/00180/AM16/ :03/94/040/00729/AM16/ 15.12.2015 |

The Committee noted that the comments are awaited from
| |expedite the comments. The case is deferred for 17.03.2016

MFPI. The commi'ttee decided to reAmind MFPI tc;

i i i
S e

.

779 [Party Name:FERRERO INDIA Meet No/Date:18/85- [status:
| [Case No.:7/18/85-ALC3/2015  PVT.LTD, ALC3/2015 | |
' | 18.02.2016 ; ;
41 HQ File RLA File Lic.No/Date:0310800351  Deferred |
:01/85/050/00172/AM16/ :03/94/040/00629/AM16/ 20.11.2015 |

r—fhe Cofnmittee noted that the comr;énts are awaited from MFP
expedite the comments. The case is.deferred for 17.03120
T 4 AWM

|_The committee decided to remind MFPIto |
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